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Date : 13-05-2025 This matter was called on for hearing today.
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Ms. Lalima Das, Adv.
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UPON hearing the counsel the Court made the following
ORDER

1. So far as the student who committed suicide at IIT, Kharagpur
is concerned, we are informed that the FIR was lodged after four
days from the date of suicide. The student committed suicide on
4-5-2025 whereas the FIR was lodged on 8-5-2025 and that too only
when this Court on 6-5-2025 enquired whether the FIR had been
lodged or not.
2. We want to know from the Management of the IIT, Kharagpur, why
it took 4 days for them to lodge the FIR. Why the FIR was not
lodged on the very same day?
3. Let a responsible officer from the IIT, Kharagpur, personally
remain present before this Court and make us understand about this
lapse. We also direct the Officer-in-charge of the concerned Police
Station to personally remain present before this Court.
4. So far as the second incident of suicide at Kota, Rajasthan is
concerned, Mr. Mukul Rohatgi, the learned Senior counsel has
appeared for the Institute. We permit Mr. Rohatgi to file an
appropriate reply. According to Mr. Rohatgi, the student was
residing with her parents and the institute was only imparting
coaching to the student to prepare her for the NEET (UG).
5. Be that as it may, we would like to know why the Police itself
did not register the FIR in line with our judgment.
6. Let the reply come on record.
7. Ms. Aparna Bhat, the learned Amicus Curiae submitted that some
further directions are required to be issued in this regard.
8. As and when a request is made by the Chairperson of the
National Task Force, namely Justice S. Ravindra Bhat, for
disbursement of a particular amount, the Registry shall at the
earliest disburse the amount in favour of the National Task Force.

9. Post on 23-5-2025.



IA 121345/2025:-

1. There is one application filed by the Task Force seeking
extension of time to file the interim report.

2. The Task Force has already undertaken the necessary exercise
and is working on wvarious issues.

3. We grant an extension of 8 weeks from 24-7-2025 to file the
interim report.

4. The application is disposed of in above terms.

(VISHAL ANAND) (POOJA SHARMA)
ASTT. REGISTRAR-cum-PS COURT MASTER (NSH)
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